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ANNOUNCEMENT RE: GOVERN-
MENT BUSINESS

THE MINISTER oF PARLIAMENTARY
AFFAIRS (SHRI SATYA NARAYAN SINHA):
With your permission, Sir, I rise to announce
that Governmeat business in this House for
the week commencing 9th March, 1964, will
consist of;,

1. Furth*c consideration and return erf
the Appropriation (Rail-
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ways) Bill, 1964, as passed by Lok
Sabha.

state of emergency

2. Further consideration and passing of
the Drugs and Cosmetics
(Amendment) Bill, 1963, as reported
by the Joint Committee of both
Houses.

3. General Discussion on General

Budget for 1964-65.

4. Consideration and return of the
Appropriation Bills relating to the
following: —

Demands on Account (General) for
1964-65.

Supplementary Demands for
Grants (Railways) for
1963-64.

Supplementary Demands for
Grants (General) for
1963-64.

As the above business is not likely to be
completed by 13th March, I suggest, Sir, that
the House may be pleased to sit on Monday,
the 16th March, and Tuesday, the 17th March,
if necessary.

THE VICE-CHAIRMAN (SHRI M.P.
BHAHGAVA): The House stands adjourned till
2.30 P.M.

The House then adjourned for
lunch at one minute pait one of the
clock.

The House reassembled after lunch at half-
past two of the clock, th* Deputy Chairman in
the Chair.

RESOLUTION RE: ENDING STATE OF
EMERGENCY—continued

THE DEPUTY CHAIRMAN: Mr. Chordia.
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Burr P. N. SAPRU (Uttar Pradesh):
Why don’t you make peace?

Smri C. D. PANDE: With whom?
Suri P. N. SAPRU: With China.

Syr1 SHEEL, BHADRA YAJEE:
With aggressor he wanis peace.
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Tue DEPUTY CHAIRMAN: Fifteen

minutes is the allotted time for dis-
cussion, on Resolution. You wind up
now.
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“Give the dog a bad name and kill
it”. That is not going to meet the
ends of the situation.

Pr =2 Jeot ¥ ld 4
o U pagn plen gl Sl
B M L Ne S b
aldy w S g8 g e
TV R TR
—yr & e T3kl O WYy

[ 6 MAR. 1964 ]

state of emergency 3454

U @l 1y &S S e Ra
!,& ”IMO,'JBILW
gt 0 @l W Repals
e o by P e S L
Wl g Sy oyl e
TR i N P )
W r‘v-:“u'di}t
iy Sl e u gyl S Ll
e WS ol - e 0,8
e S WS Al -2
‘_ﬂ!i)'r ._,"I'J S B 4
Pt P oy Rl ey S
Oted o ae Jyf allie K it
S Jaly WS Se g i
F ey el Wl ey
o o] @iy S5 alla g0
o w o wlel o  pheds S
U e
e |
U & 2y oy -y o 1yl S
o F oyl 2 eI e
YLD SIS v SR S R
e Lam mlimyad f o8y o
K owly g0 N f edlua S
sl ol Jed oy )0 5 S

—call Jomy Uy 5§ 4 o
QS S H A ey e
- S
— oy wady vlh-,ah
st umo wHo mwaT : Aew frt
A, fre weft wrew s #r
W ot waw & ¥ awwws g
for & warelt g s w7 st 2
fir o St cardy W ST s A
ST 37 sty 5 w0 awsigd o
& oft s # awdi &% | W S
Ffemm § garemhed w1 <0

#[] Hindi transliteration,



'455  Resolution re ending
[ wde uxe waFT)

FA ARG R ¢ ovewd R
ﬁWT@’ ﬁ’i’q'lfiﬁ:

ga ot oitT & e gfn o o amr @,
wEr wafw 2 e At 7 viamw v )

Y& w9 Aty e fre i
T A ST oA ogaow §
o T T e & g
ait s s g g & w0 3an
g Ttz @Y | arAwE TR 0w
T T e A W
TR AT W & 7 0 ¥ g A
HEA & A g ag 2 fa o

g AR A A qg A
¥ aFr F

qg ATT ¥ AT AE qg Erw S
CE G-

TEF H AT W g ww vE 3o
I @A T gawr<d w7 gAvn fa,
= "z e gfen ' w gé o
&1 ZarEr famr, i S A 3w
Al fTamg ) "We are now sit-
ting on rthe edge of a volcano.
afg 7 d  wreft Y @ Tl A0
wHgEe, A w9 fomar & ad
4t | Ffew wrw foaw 799 g7 @ A
¥ i U g e T greml 9 A
Ty § o arw g @ fe e
2% uF 713 Wiy fewt 0732 g0 d )
MiEcadmmidadl w o 2fe
foro sy ot & qg Ao A G
g8 fo 4t wy w v gH R 6
WF TOAETT & | W GATRAT FTHIET
FAHT tureqaa faad s wg § —
This house is of opinion that having
regard to the improved situation

in the country the state of emer-
gency should now be ended.”

U F AT AT W AT 2 1 IEET

[ RAJYA SABHA |

state of emergency 3456

faersr wgy f fasquery ndy goga
Tar 2% Y s fe @ wnfea
a1 nfrr 5w g o9 &1 o
e g o ardr gt sl R fE
Fora ¥ o qerw g, dadz wqw @t
1 9 fre WA W1 @
WAwE & ae A gme oW ug
agaT A e grad gare e ¥ ag
& foredt o o )

WA et g 2fe W
aqre g firo avaydt sfraw ey 3t
wOFET | AT AR A FE—

feor i g qwr ¥ 2

afacgrag s zarqm 3 7
g i oft s & ¥ fr g wgr oW
qET Ot A1 TET AH Z 0 qH
WA A T R AR g
wife—egwaragdfe g8 war @
g ) IR A A AT q qw Ay
i gy T fafae feedia @ o
waw-ae g W wegfoam & wem-
TETe g a7 Afeme @ gart Wigafo
I dto qo &Y F1 F qarTwAT? TN
¢ i fafae fowdra o vt av gt &
Zw weww & wran fewraw w1¢ | wmaw
frgfrai Wwrd T oew g ot O
i gz fem s @t @
wrgfoaa &1 dw1  fo 2ot ayr ey
¥ woaE ¢ g 1w e
werdr &1 g ) 9O A § W 94-
AT AT ST LY, wEEa a
TEATT F WIAT QAT AETA qqA A
@ #1 el & wh 2 #
w91 . wmEr s fead oot g
WASE a9 Fan  fadr s g
fradt femar 9 s &t a@ oy
ardr &1 wft fedt 7 aitazT w1 0@-
drm g 2 e At Ml g
FEG g T@ wIreeT I g fger
g W W, e -



3457 Resolution re ending

ART I T O vy IS & forady
FATATT 214 & AV AT AT A7 AHET §
fr gawa aumn et @ R A
FHAAE TAGC T FL

dw fecdt S, A At FRm g
Ay araET & fF gewa YawEe
AR X gAaaAn FTEaEr T8 A
FaFar e A KD s fF
% maare fomwr - ad
# fr waafas sl @ aoeme e
T we fAY, g uwm oS O,
BLUF Y AZeAT T, TLCF &f AR
9% FEIRET A AT | swfeT g waa
PRI TEX AT ET AT § | W Ww
TWMET T AEa £ | ag 9
T g % w3 & fegene & g /e
T AR A fawe s g A
Foar qgaromr &5 gl g
ST HAFT AT A TV qReriT | AT A
TAHTT S § A FEa 7 w0
 wgr av fame wirew wi oW
F qT TN @I § ATEW WA BT
FItre 57T € fF g0 v 7 | e
qIC TR a1 5w geit | g Gl §
qE TH— W WY ST § o mee &
weAt s & ford g orrg e fare
T AT § | BT FA9 FT FAT AR
gmeaw A ¥ W fF ax o feem
foaa o g@ % wre ¥ wma
# WO T U A9 59 BALT 9T
9% Frt & w T ? oW @A
UHTSET B ez % § o faar g a1
T QO T 78 T T
# o A ¥ afc &7 andt s
TETw T @ Ty § afen qg e
TR 7Y et mET @ a7 A wefae
T & 1 fF gy qEafor S
mifcw argw § aet wat & s wonar,
qg W1 A § q@ AT AW AT AN
3 RS—4,

[ 6 MAR. 1964 ]

state of emergency 3458

3, @ T & AT ST AT |
eF ) aErHdr §7 qavy ¥ ) #qifE
o Ter wat A} w2
favzft stafe oz wew e # 8, St
e & wd &Y wew & 1 gf
g Y aTRd qEafow TAR T @F
<l qog sy g Y ¥ AR F arA
i w9 §7 fegema i
wegfia o @ gwer @ AT
T A F g g g omy E fr
qaafas qaeE F A ogEarc § 99
oz foray s 2 R Pevgener o T
A £ o frgear # gaufaw i
wr 5w Fwe famee w7 @A 7w ot
frely #Y wiwl # @ewar & ) &Y aw
? i mifremra & oo 91 o o T
TeT AT warw, a9 -ae gy i fergemar
#ngfas oY, @@ TEw 7 THEw
¥ (Interruption:) wey wiYT sT7 %Y
ara SrfEw | wagEiT——ag N T
are w7 oy £ 1 7et fog o # aow
A ZoT A FuEafaw ¥ fredr
Fadr 97 @ & W qg gwra fafre
e F0ew F ot 5 gfmi & fm
% quar 2 | Neg # Juw fard wae
# o & ¥ faw 0w wwgr ol
oF %9t ¥ | T fwam ow R
ITHY WET OF §, SAh GE-AE W
1 oF g afew Iy a9 fai o7
F F, Afeq qaATT AT AN z fw

7+, iﬁiﬁﬁ??; ot ﬁﬁ, Crs
fem fF 3T s T T T § )
vz ToE fF g aew # -tk
A & Ay fF gt wew |
o AT 2R W & TawiE W4 fH Ty
T foraly sma ¥ oF a0 &1 § 9
e # 5 alw & &, aTEeE W
fr mmt aredt wA-da, A



3459 Resolution re ending
[T rAe Mo W]
TEAEEA, TE-WE A= 8, wawE T
TN AGETT & 0% wfwr F oow
wwawt ¥, A gfrar  fo o aye
¥ fegeara oF awqem Fwfamms
Z fowrdt o v Fowe
v wer & wewr fegmEAr wwvw
FH AT g T qfet zar
oEd w1 fmrar oo § 47 v
fedr 2 2w 7w 2 fergent awry

g g gfaw & fadt wew & T i
oy | groT WY W ¥ AT AT
2R WAE 7§ mersedT &7, TowE
w7, TRIE T, ¥ ITE A7 W R
F we ag gE ¢ sl § oy
Frar AN o AEtEe v § # afe
™ FgT Azt dvme wveraw §
arws g E arawe g f@ wreEl-
zum#wawmﬂm“
age T fore @z e gfe
w1 790 7 WA T AW FAE A WA

T
7

arar fpa wg @ wmwm mfee
UH AWT WAL AET WA 0

1z e = @0 am gfsar =
TR X AT T T 2| o7 AT
famgera & foma @m# gfaan ®0 w=n
R 1 7w fran 1 rr A femEma
& w1 g #1 TEE AT SRR 40
TARAT AT A% 8§ FAT AT R 7 | AR
FrE ffen wEmETME dgE 1 qEw
TEH 2 Ay F1, AZ OM W
7 o gerdt = it F awr wrn-a-
AT F AL THT | HATIW £ AR,
STRTT, MFF—

T 7z f®v mErew A,

WA ¥, WA AT

fqr sTrm AW 7 W9,

Ffqm 1 wwA w1

[ RAJYA SABHA |

state of emergency 3460

TE UE TS FT AG ATQ I A
¥ A g, o ¥R, A
S ¥ 3, Wz AT R 2 A A ey
7 & @ e wfer | aiwEs,
Frv wvge, g | ag e Y fw
gw seafmd w1 aw e f& o
AN Aw T ST F g1 TF F——TAED
T ¥ art F—ww e Ffor—
frro i ﬂﬁnmﬂﬁtm Eci s
frery arr 7T B

EUIGE ¢ ’mwﬂqnﬂ

77 fro WAW e &7 wefET § fE
mhaﬁfw FTX T EW wE
Wit & fr@me T ¥ &
T¢ AT AGAT HATTRA € ARG ¥ |
W feegrErT €0 FT SRS T
¢ vmwr wefine w1 W gu @ aw
¥ aAw F wegr 7o oag o e
fafasr w1 feraroen swEE
T BWH1 ST WY Z7 qFA7 & | WA
qA-A-mrEn A fafaw wmea 7
WTU AT IHE A7 FT FR fwre vy
TNV ¥ 7 G A 9T FE P
T8 ma 2, v oy B oA Aqrr
“daw Wy gafav vardd 7 ogvwr
WETT TEAT E |

fra®r &7 91 {5 79 |y STy
W weatt # wEm ? goreTEe
savéz gvn | A g st &
qayrars 7 g faei aaag cweme
TR FMHT ¥ (e qerAAA # A9Y afew
few, fewr. Atz fmé @ ¥ o7 T 7
T AR A TARR T AT AT
&1 SyaTe F7 g (Y e F
o F, TEw qfrerdr dTmosmA
w1 FEe TE WY FF fwrAar @ emE
¥ fone oy A t2y | R Wy fed



3461  Resolution re ending

fi s wew } | w0 a% Bw @, el
qANE #OAET AqA0 AW A W
wig gwrdT ) gome F e e A E
TAL WES FIGHIC F1 T2 BATLT THAT
# W T A0 | IT GFT 7 (7 Al
#1 e 7@ 70 fewer sver # foa
7 fopwr 2 oY a7 Ay 27 "W £ 6
qarled AN &0 W0 9ET AwE g
7 72 @Y Fwar {5 ow uq Ay £
£ T § v g @ 0% feg 9 AT
wga & 0 AEeAe o g, a7 B o
1z Wi g WY aga W o fwrd A 8
foma: fam # fegeam &0 Hgaad o7
Ty, woar A g1 oW g wfan ) W
T A W wEY # i v 0w w7 AweA
&7 fasr w7 @gm 3 86T & foaw
qATAT ST | WYL SFR(E T 9T (0
7T WY WId 9% &7 O7T FHAL 47 |
7% T —

qET TR AT AL I AL T
A Z1 7% %1 Nz fomd formT 77 |

T AT UF ABA-AZARAT F | AT
wAY T @ (9E gTeAw aan; | uR
v a7 v #f § afew dme AT
g {7 fwI1 9 g F1 w67 e
i YT wE oA A f—

(A FFTEAAT T AT a7

TR AT & | HAT 9 ST T & fAEeT A
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SHrRI  KRISHAN  DUTT (Jammu AND
Kashmir): Madam Deputy Chairman, I rise to
oppose the Resolution sponsored by my
hon.  friend, Shri Bhupesh Gupta. I am
really at a loss to understand how such a wide
awake and  experienced  politician  as
Shri Bhupesh Gupta could sponsore such
a Resolution at the present phase of Indian
history. My feeling i that he has been
motivated  more by the anguish that he has
felt at the arrest of hi; communist comrades.
Instead of finding a remedy in some other
direction for getting them released he has
adopted a course of such a sweeping nature
that it really cuts at the very roots of India's
freedom and India's security. Instead of
advising his friends to feel the  gravity
of the



3463 Resolution re ending
[Shri Krishan Dutt]

situation obtaining in the country, asking
them to fall in line with the other patriotic
elements who are doing their best to
strengthen the defence preparedness of the
country, to strengthen the hands of the
Government to meet any eventuality that
the country may be called upon to meet at
the borders, to give at this time an idea to
people outside that there is now n'o reason
left or that circumstances have so changed
that the country does not need the state of
emergency, is, 5 think, not doing any
service to the country. No hon. Member,
no patriotic Indian can say that the danger
on the borders has lessened in any degree.
On the contrary, keeping in view the
reports in the press and the thickening
relations between Mr. Ayub and Mr.
Chou-en-lai, they are a pointer to a
different conclusion. I feel that in the near
future circumstances are going to shape
themselves in a manner which will
increase the danger to India. T am one
with Mr. Anwar in feeling that the
greatest discomfort and the greatest
provocation which Pakistan is getting
from India is our communal harmony, our
secularism, our peaceful approach and our
peaceful progress. This is not being
tolerated at all by Pakistan. India is living
in perpetual frustration of Pakistan's
ideology or refutation of Pakistan's
ideology. That is the greatest headache
an<j the greatest frustration tbat Pakistan
is feeling. Pakistani rulers are feeling in
their hearts that unless and until India is
also faced with some internal
conflagration on the basis of a Hindu-
Muslim conflict, the very basis or
justification of Pakistan will disappear. Tf
the present progress, communal harmony
and peace continue in India, that is the
worst condemnation of Pakistan that can
be imagined. Therefore, Pakistan wants
that somehow or other India must be put
in a position where it can justify the two-
nation theory. Therefore, my reading is
that Pakistan 1s going to manoeuvre
events, is going to engineer events, which
will create communal tension inside the
country
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and will give added force to those
elements which can work and which are
even now working as a fifth column for
Pakistan's aggression. Kashmir is not an
end in itself for Pakistan. It is a means for
the destruction of India's secular
democracy. Pakistan wants to use
Kashmir to enforce its domination on the
whole .of India. I think hon. Members will
be surprised at what I say, but the
ideology or the mentality of Kasim Rizvi
is still in the minds of the rulers of
Pakistan. The Muslim Leaguers have this
basic idea in their mind that India's'
Government was taken over by the British
from the Muslims and it is the Muslims
who are entitled to rule Delhi after the
withdrawal of the British. That is the idea
which is ruling' the minds of Pakistani
rulers from the very start and inception of
Pakistan. To keep up their theory there are
persistent and constant efforts of the
Pakistani rulers going on. Otherwise we
cannot make out the motive behind the
persistent refusal of the Ayub regime to
the most natural and most sincere offer of
our Government for a no-war declaration
between India and Pakistan. What is
behind their minds? Why don't they accept
this straightforward offer? Why don't they
wish that there should be eternal peace
between India and Pakistan and inside
India and inside Pakistan also? Therefore,
connect this with that mentality of ruling
Delhi just as Kasim Rizvi used to tell that
he will just put the League Aag on the Red
Fort. That is the basic reason for Pakistan
to continue its intransigence.

state of emergency

Now let me take the other side, China.
Red China's rulers are militant
Communists who want international
Communist domination as far a; possible
on the surface of this earth—Communist
imperialism of the Chinese variety, that is
what I am referring to. By their massive
invasion of 1962 they have grabbed more
territory. They have strengthened their
position all the more. They hav? gof up-
to-date roads, godowns and all
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sorts of war arsenal amd cantonments. Now
they are in a very favourable position to
advance further. Now add to this the most
dishonest tactics! which Mr. Ch'ou-En-lai is
practising, his collusion with Mr. Ayub Kaan.
This is a collusion between two aggressors.
Both are now combining; to grab a; much of
Indian territory by joint action as they can.
Just as there are communalists who can be
used as fifth columnists by the Pakistan rulers,
there are also pro-Peking Communists here
who can be used as agents for internal
subversion against the Government of India
and th<? Indian people to subvert our demo-
cracy, to subvert our freedom.

SHRI BHUPESH GUPTA: We have always
repudiated that charge and suggestion. Up till
now they have not been proved.

SHRI KRISHAN DUTT: As a ps.rty you
may have done it. That is quite correct. But I
am talking of individuals.

SHrRI BHUPESH GUPTA: We have been in
the last fourteen months asking Government
to produce a shred of evidence against
anybody. It is no question of resolution.

SHRI KRISHAN DUTT: That resolution
also was not unanimou?,

"~SHrRI BHUPESH GUPTA; Why are you
repeating a fourteen-month old allegation
which ig false, malicious and perverse?

SHRI KRISHAN DUTT: I have mentioned
all this background with the sole object of
stressing that the danger to Indian freedom
and Indian integrity is increasing day by day.
On the continuance of the emergency there
can be no two opinions. With regard to the
arrests and the misuse of the powers under the
Defence of India Rules, that is a separate
question altogether. The right use or the
wrong use of the powers is not a determining
factor either for the revocation or the
retention of the
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emergency. The real factor that determines
the fate of this resolution is the intensity of
the state of danger in which we are at present
placed with regard to our neighbours, north,
east and west. | hope and I am confident that
the hon. Members here and even the people
outside are fully conversant with the
seriousness of the situation in which our
country present is.

I may again refer to the example of
the  fire  brigade used by my
hon, friend Mr. Anwar. At
present there is no actual firing going on on
the borders. That is quite correct. But should
we have the fir, brigade only when the confla-
gration is on and the flames are shooting to
the skies? The flames may have been
quenched but the smouldering fire would be
still there, and we cannot tell the fire brigade
to pack up and go away just because the
flames have been quenched. But when the
smouldering fire is still there, we must keep
the fire brigade on the spot till it is totally
extinguished.

SHrRl BHUPESH GUPTA: You keep the
fire brigade in the depot.

SHRI KRISHAN DUTT: Not in the depot.
Fires are smouldering on the border.

Suri BHUPESH GUPTA: I am not asking
you to demolish the fire brigade. Keep it in
the depot. Likewise keep the emergency in
the Constitution.

SHRI KRISHAN DUTT: It must be kept in
action. Now the greatest task before the
country at the present moment is preparing for
defence, and not only for defence, we have to
take back the territory from the Chinese illegal
occupation. We are pledged to that. There is a
sacred resolution of this hon. House on tliat
point, and the time is fast coming when India
will be compelled by the intransigence of the
Chinese to take positive action there. For
that positive action we
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are going to prepare and prepare most |

valiantly and determinedly. Thank

vou,
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T A K TS A4 AWAAT § AlwA
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AR FT fHAqw guT §, T T 39
rafear w7 & o feqees’ g€ 2,
¢HTQ & 36 (9977 FT SWE T
RT At ATAaAT Y T FEAT | IR
qg Fere off % faell wwae 7 qedr
F &1 a7 fHdT ABHT A TF FAT 7
g far 2, & g8 &0 T AT AE
qTAGT § | FA AW ®T WY IR @ql
F( AMHAT FOAT £ A OF qWG F AT
Zor & vy o & Ay ghEare e &0
Z 39 gH 77 WE FIAT WiEY | W A7
427 augar wiied i waqie & fa
THHT A, TaqRz ¥ [ fafaer |
ar faer gy 7 w41 FI1E a|dt &
1T Z8 ¥= gfagrow giF Fw ey
OHE § w9 29w § oWl § A1 g6
AR FAIRT HW FLAT AR | OF
gz T Y wE & fF AWTE qoo
RIS % g8 TRl &1 0 fRar w
oYT ATET Fw 7 AT 72T faar o
Tod §49 § K 37 FEA ARAOT § 7
9% UF WAty AW F | TH HHg
At W F owTaar w@ar afgn W
g Tifzat &1 37 1 fE6wT § TaH9-
¥z &1 g ZAr ¥fEq | 2T 9 &
qOqT wEn wee faedr a0 TR
qifza
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wdl gure g fwraeT e
AL TRTHT T AT qTGN F e
[ CHTHAT T TgT ATTF €T § FEAATH
AT fan A & WY aga & w4 wrwei 9
TAFT LT fr wrar @ /Y 7 F1qA
T ZETATE &1 gWT 2 | IFH AiwE
I AW i aga & o aegiae
#1 fraame far war | & (w7 59 36l
FTT FT, AT FG AL, FEHY
Am & forgtq w@d ww (77 § 39
TR o & | watan o g
T AT g FET £ IF ORCHAET ®

| e o ey A aw A Pk
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§4 9T & g¥A9 § (AQ q¢d
& | WU GH I GIAT F T R
q @A AGA § AT WY W w7 aga
¥ 1 AAT | X SURT A FF 7
(a8 TEr HFM THC L0 W gE A
 qT 9T § IR I g4 A¢T ¥ AT
%A1 ¢ IF §F g9 gHIL 39 ¥ FOT
QAT qF WA | §F FEA & (HEGq

-

g7 W g rafagr & e " wr qre
F&1 TE § 399 ag qri4q 47 8190 2
1% &7 & A afdeata gr g g foaad
B RHOIET &1 g7 § | g4feq gW
gz & & v gemT &1 fagy w7
i

KuMARI SHANTA VASISHT (Delhi):
Madam Deputy Chairman, 1 rise to
oppose the Resolution of Mr. Bhupesh
Gupta seeking that the emergency may be
ended. I think the danger to the country
which started with the invasion of the
Chinese of thi* country has not ended.
The threat from Pakistan to India has not
ended. As a matter of fact, all through
this period, for more than one or one and
a half years, on various occasions and at
various times, there was much fear and
anxiety that some attack might come
from China during the winter period or
that some trouble might take place on the
Pakistan border, and those fears were
there almost constantly all through this
period. Therefore, there is no occasion to
feel that the emergency could be ended or
to feel that there was no danger to the
country's security or that there is no
internal danger or external danger. The
emergency was declared and the country
become mobilised ior preparation and
work to meet “he aggression. But there
have been various factors and trends
which have not been very happy.
Government declared the emergency
which was very, very necessary; it had to
declare an emergency. Even before it was
declared, the moment the Chinese
aggression came. [ felt that a state of
emergency should be declared, and a
few days
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after that, it wa, declared. Now the
trouble from them continues.

Personally T would say that the

Government has not taken as strong an
action against the various people, the
various elements and the various trends
as they should have done to meet the
situation. If ic is an emergency, then it
means tha: we should prepare the country
for defence and make other preparations;
not in the next 20 years but in the next
three year; we should complete the entire
programme of defence and other pre-
pajrationSi; we should not spread it over
so many years as could be done normally
or even as it is done today. I am very
radical in this, and I d° feel that to take
this work easy and to go alow about it is
not going to help the situation. 1 fully
appreciate that the Government is doing
its utmost to make the various
preparations to increase production, to
increase the number of the fighting forces
in the various units and so on and much
work is being done, much of which is
personally known to m« also. All this
work is being lone and I do appreciate
that the Government is doing everything
to increase our preparedness, military
preparedness and so on. But I must say
that even that does not seem to go far
enough; that is not enough as far as our
preparations and our handling of the
present situation are concerned. It is
important to quicken the pace even furt
ner. I could quote even a large number of
examples here to show that the Gov-
ernment machinery does not seem to
function as fast and as promoptly as it
should. There may be—and I am sure that
there are—-many Ministers working very
hard, overworking, hardworking, with
serious concern and deeply distressed
over the state of affairs and anxious to
meet the state of affairs. There seem to be
quite a few officers also who are anxious
and worried and who work very hard. But
apart from these very small sections of
petople—that means the large number of
Ministers and a few offi-c'als—it seems
to me that by and
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[Kumari Shanta Vasisht.] large, the
bureaucratic machinery could not care
less as to what is happening in the
country. This is my impression from the
various offices, from various people.

And another factor is that we are very
little  conscious of the military
preparations, as to how they are or they
should be. Whenever the question comes
up that the military authorities should be
given the necessary sanction, it takes
months and months. Nobody bothers to
give these sanctions. That applies to th,
various departments and the Ministries.
When the land is wanted by the
Cantonment Board, every single member
of the Board seems to be so unconcerned
and so indifferent as to feel why the
Board, the Contonment Board, should
want some more land for the anton-ment
area. We have no desire to give land to
the Cantonment Board whereas we are
very anxious to give land for a cinema
house or for a luxury hotel because the
Tourist Department wants it. It is more
concerned about the tourists, half the
number of whom may come for
intelligence work. The officials do not
seem to have half as much concern for
their own country's preparations. These
are the examples with which even I
personally come in contact. Those very
members of the Boards and the
Committees are more anxious to have
hotels and cinemas and shopping areas
and commercial areas and increase the
prices of land by declaring it. to be a
commercial area or an industrial area, etc.
But there is no consciousness, there is no
feeling, there is no understanding that
military areas are more important, that
military facilities should be given to them
'or that these are more important than all
these cinema houses and hotels. In the
Master Plan various parts are marked as
defence area; all those have been
beautifully marked in the Master Plan of
Delhi, and every single patch which is
supposed to be used by the Defence
Department or by the mihtary authorities
is marked there. And the Master Plan is
sent to America so that
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they can appreciate what a beautiful
Master Plan we have prepared. Whe
ther we will implement it or not is
another matter. But that Plan with
all the marking, etc. is given out to
them because we have no concern at
all that many things in this country
must be kept secret. Our planning
must  not become public
property. The defence preparation of
India is not meant for exhibition and
publication abroad. But our planners, in
their great joy and enthusiasm, our
Government officials also in great pride
and enthusiasm, feel that we must have a
good certificate from the American
planners. They do not realise that the
country must function whether the
American planners give them a certificate
or not. That is not necessary. All your
military areas or defence areas, here or
anywhere else, whatever installations you
have there, these are well known to
everybody else. Here I would point out
that when we had this emergency—and it
is there—we have allowed so many
foreign people, so many foreign
correspondents and foreign people to go
to every part of our country. They can go
to the border areas; they can go to the
trouble spots. Every single trouble spot in
India, in the last few years, has been
visited by a large number of foreign
people; whether we can go there or not
does not matter; whether we are given
any facilities to see our areas, is not
necessary. But every other foreigner, who
wants to go into any part of India, and
particularly the trouble spots on our
borders, they are given all facilities and
all sorts cf help to go there which, I think,
should never be allowed. The British
people would never allow anybody to go
to their own trouble spots. The Ame-
ricans would never allow such a thing.
The Russians would never allow such a
thing. The Chinese would never allow
such a thing. But we are casual and
careless about our own state of affairs,
and we think that India is the property of
the whole world and we are their children
to be patted by everybody in the world,
and we do not bother that we should
keep the
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secrets of the Government, we should
keep our military secrets, we should
think of the security of the country. The
foreigners come and they take
photographs of all your Himalayan areas,
through the plains and otherwise, and we
do not bother to see that nobody should
take photographs of all this terrain or that
area, as if these were small matters.

Then sanctions are not generally
given; I do not think the Defence Min-
istry, in its decency or good sense, or
even its own self-respect, would publicise
the fact that sanctions sre not available to
them. How can thoy say it? They
would not say it; it would not help
them  very much either. But it
is responsibility of  all  the
other Ministries, and the Government
as such, to see that every little demand
made by them, every single sanction
asked for by them, should be promptly
dealt with, within twenty-four hours. I am
even aware that the wagons of the
railways are not made available for
military work. What are the wagons for?
Why can't they be available for military
purposes, and why can't they be given the
priority? And these military
preparations and defence preparations
should be their very  first priority and
the decisions should be taken, all
decisions, at least a large number of
decisions, should be taken within
twenty-four hours or within two days.
But they sit over the files for months and
months and months. Nobody  bothers
about the decisions, and so on. Of
course some Ministers, I am sure, must be
sleepless, worrying about the country.
But, by and large, the bureaucracy and the
machinery do not care, and this is not the
way to tackle serious  problems  of
the country. 1 would more
concretely say; though we have not had
trouble directly with Pakistan so far,
and China did not come back after they
providentially went back, supposing
there is an attack this spring, supposing
there is an attack this summer, am I to
understand that the Government is ready
for it? I am sure they are not ready, and
I am very sorry to say this. I
understand their limita-
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tions, but the fact remains that the
machinery goes very slow and that they
are not at all ready to face a situation of
this kind. Of course, if that attack comes,
everybody will become active all over
again and the machinery will start
going—no doubt there will be panic and
fear—and again mobilisation of all our
resources to meet the situation. But
knowing full well that there are as many
chances of an attack coming as there are
of its not coming, we have not made the
full preparations that were absolutely
necessary. Another point I would say—
which even in connection with the debate
on the President's Address I had pointed
°“"__that full co-operation must be given
to the Defence Department and the
Defence Ministry for their work, that
work should be expedited and the
requirement quickly tackled. I do not
kno'* how far the Government was
bothered about it, but I hope they will do
something.

Another thing is that prices have been
rising tremendously. Though we have the
Defence of .India Rules and all sorts of
other Rules in this emergency, prices have
gone up like this, and the Government has
not been able to check it. I am very happy
to say that the Finance Minister has
presented a very good, a very nice Budget;
he has also felt it and is concerned about
the rising prices. We are merely saying we
are concerned and we are concerned and
we will try not to let the prices go up,
whereas they are going up all the time. By
merely saying that you do not want the
price* to go up, the high prices now are not
going to remain under any sort of check.
Prices are going up, much to the dislike and
resentment of the people at large. By and
large the entire country feels the impact of
these prices; they resent it and feel bad
about it. But the Government has remained,
unfortunately, somewhat indifferent and
callous in this matter. They say they are
concerned, but I have never seen them take
any effective steps to check the rising
prices. Perhaps th, influence of the trading i
community or th« business community

state oj emergency
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LKanwi'i Shanta Vasisht.J
is so mucn on Uiem that they do nol
Know what to ao, w/um tney shoula
uispicase and whom they should "
uisplease, miu it they touch, one sec
tion, tliat section will try to hit at
mose people as there are lots ot man-
eaters at large, and il' they try to irri
tate some vested interests or the other,
1 luily appreciate and understand thai
tnese people will get into trouble. The
Ministry also will find various obsta
cles ana troubles and pin-pricks. ,1
sympathise with them in their predic
ament, whicli is their predicament as
well as our predicament. But this
situation has to be faced whether you
like it 01 not; these rising prices have
to be tackled. The resources may be
taken over, the distribution may be
taken over. How is it that the pro
ducer gets nothing whereas the distri
butors are practically making hundred
per cent profit even in foodgrain?, and
a shortage is created? And all this

is happening, but the Government is
not particularly taking any strong
action. By saying: "We shall take
action; we shall take action", they
will go on for, say, five years. And

so when shall you take action? But if
no action is taken now, this problem
will remain and it will recoil on the
Government, so that action is neces
sary to meet the situation as it is to
day. Even in the interests of  the
Government and in the interests  of
the business community, in the inter
ests of the business people, it is neces
sary to ease the situation, so that the
various sections of the people can live
in peace and be able to manage their
livelihood somehow. Otherwise, these
elements who are hard hit, will rise in
revolt against the  well-to-do in the
society, against the moneyed people
of our country, against the business
people here, against the government
itself, they will feel a tremendous
amount of  resentment, and  the
resentment and various other
things  will  recoil, and  that

will be against the interests of the Government
as well as the business people and th,
moneyed people. Therefore, in the interests of
all these sections it is important to see that the
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I prices do not rise—no matter
steps the Government have to take.
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Lastly I would again say one thing more
displeasing. 1 am in the habit of displeasing
various people, Ministers and  various
sections of people. (interruptions)  But J
hope they will appreciate what I am saying.
Now 1 wish to say a word about the press. ihe
press has also behaved sometimes nicely and
sometimes  very  badly. When the trouble
was on, that is, the Chinese attack came, then
they were co-operative, very helpful, and by
and large the Government got very good co-
operation while the trouble was going on.
But after that there are large numbers of
weeklies, and daily papers, and yellow
press and much rubbish is thrown before the
people— fed to the people—speaking
against everybody, beginning from the Prime
Minister, doing every type of damage that they
could do, to the Government, to the various
Ministries, to the Prime Minister, to the
Congress Party, to our programmes, to our
Plans, and everything. A whole spate of
materials is out, most irresponsible, some of
which ar, using their blackmailing and bul-
lying tactics. But the Government hav, not
bothered to take any action egainst them. If
this type of emergency was faced by any
other country, they would have banned at
least half  a dozen papers they would have
taught a lesson to the others . . .

THE DEPUTY CHAIRMAN: It is time.

KumART SHANTA VASISHT: . . . and no
papers would have misbehaved as our papers
sometimes seem to misbehave, and they do
not spare anybody under the sun. It is God
probably who is left out by them. And the
press has sometime? behaved in a very
partisan spirit, with very great vengeance, with
an axe to grind, with selfish interests and
motives, and with very great unfairness—if |
may say so. Press is the fifth estate; they are
supposed to have a certain amount of
responsibility, a certain kind of responsibility.
We were hoping that they would behave with
responsibility. But
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il tht- press people do not behave, it ii ior tn
Government to see to it, to lake them to task, t
ban those papers, not allow that much o
pernicious oro-pagaiuia to be carried on agains
the Government as well as against the Minister
and against the Congress Party itself, and fo
the last so many years, two years or three year:
or even more, every day, there is a cartoon wit
a Gandhi cap. Today you are ridiculing th
Gandhi cap. Some time, even these papers ma
have cause to regret what they are writin,
today, all the caricatures they are making, al
the cartoons they are putting out. If any researc
scholar wants to sit down and study politica
situation today and make a collection, even fo
the study of political history, only of thes
cartoons, he will make out the picture of the ro
hat is reflected in these papers today, a rot tha
is reflected in the indifference of th
Government, and the indifference of all of u:
when we see our Gandhi cap being ridicule
day after day after day, for years and years an
years, and we are indifferent; we do not bother.
At best you may criticise an action; you ma;
criticise a programme or a policy or eve
certain individuals. But this Gandhi cap is being
ridiculed for months and years, and thg
Government is not bothered. Why should theseg
papers be allowed to ridicule the Gandhi cap?
After all, these were the relations of the editors
of these very papers who were responsible foi
these caps as mm/ell as the Congress movement
the freedom movement, and they are today indi;
fferent to the work don<; by their fathers and
grand fathers, and they are now bringing a bad
name to tlie Party, to the Government, to thg
Ministers, to even the great leaders of ou
country, who are great leaders not only in this
country but in the entire world, who are respect:
ed. But our own people, very small people
ridicule our leaders. They make fun of them
They ridicule our Gandhi cap. They ridicule ou
Ministers. They show some Ministers sleeping
some Ministers doing some- I thing else
They show as if our
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sepirsiers do net understand what is
guiag on in tne House agnd Jhey uo

noi know what they are gpeaking, A
ey do pot know what w speak, how
would they be here?! They say cvery-
thing they possibly can. Even a stu-
doing some research would make
out a sad picture of these papers. They
condemn our own Government by
saying very lantastic, crazy, highly
miscmevous things. 1 think it shoula
be for the Government to put an end
this sort of mischievous behaviour
thise papers. Let me say ihat these
papers will some day regret what they
have been doing because they under-
mine the national interests. Natural-
i2, irom the trends in the press [ feel
there is mischievous Dpropaganda
going on all over against the Govern-
t in order to undermine it and the
ernment does not seem to bother
aboul it., When all this trouble accu-
mulates and the cumulative effect of

felt after five or wn yedrs, at
(it stage we will not be able to mend

Gl

ol

a

Hig
Gt

matters, Today these matters can be
mended.  They should be examined
by the Government and something

aone about it before it is too late when
shall be only feeling sorcy and
shedding {ears. That, then, would not
be the time for us to put any correc-
tive to these things. So today when
we see these trends, when we see all
these things, let us take action about
it. Let us go about it in the spirit of
ihe emergency that is there and show

W

ihat we mean to tackle the task.
Thank you
Sum1 BHUPESH GUPTA: Madam

Deputy Chairman, tt is good that this
subject has been discussed. It is nol
passible for me within the time af my
disposa)] to answer every single point

which has been sougar lu L= mudc ot
by the Members opposite. The hon.
Members opposite were, were,
between themselves, saaring the
orchestra played by the Home
Minister. The music came butl
the tune was set Ly linn  He plaved
it. He set the tune a. . wheiher {he
emergency should remain or not. I
cannot expect, natursl'y ‘he han.

Members of the Congress Party o
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[Shri Bhupesh Gupta.] support me openly.
But Some ° them indirectly hav, done so.
Perhaps they are not conscious of the extent
to which they have done so. But none the less
they have done so.

I am very grateful to the hon. Members,
Mr. Vajpayee, our friend, Mr. Dahyabhai
Patel, and others who have supported thi
resolution—Mr. Gaure Murahari, Mr. Kureel
and others including Mr. Mani. I counted 14
names of the hon. Members who have clearly
supported the demand for ending the
emergency.

SHRI SHEEL BHADRA YAIJEE: With
reservation.

SHrRI BHUPESH GUPTA: But you have
not supported it, I know that. If T had taken
free votes, I would have got this thing passed.
It is quite clear. Now let me deal with the
arguments. But I should like to concentrate on
the arguments given by the Home Minister
and by the Prime Minister. First of all, I
would like to say that listening to th, speeches
I felt tliat we were facing something which I
had never known. Thes, speeches would
stand in sharn Contrast to what was said in
November, 1962 when the Proclamation was
being discussed in this House and the Home
Minister spoke. If you read the speech of the
then Home M'nister. Shri Lal Bahadur, you
would find that that speech stands in sharn
contrast to what the hon. Home Minister said
in support of it today, about the continuance
of the emergency.

Madam, what was the case of Shri Shastri
at that time? He was asking for emergency
powers because/ the situation was grave
indeed and the Proclamation said so. At that
tune the Chinese forces were advancing in
huge numbers, as you know, into our
territory. Today it is not so Naturally there is
a difference in the situation whatever else you
may say. The thing which exercised the mind
at that time was precisely the situation, when
tlie Chinese forces were '*iming
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and we had to deal with the situation in the
sense of army movements and so on. It was at
that time not a question of defence production
or defence preparation as such. It was a ques-
tion of moving the supplies quickly, moving
the Armed Forces quickly, taking prompt
action, without waiting for any kind of delays,
procedural or administrative. Then there was
justification. At that time also similar
arguments were given. That was the substance
'of the arguments which called for, according
to the Government, the emergency powers.
And we gave the emergency powers, all of us.
At that time we were all unanimous. Today
there is division. Today you can see there is
no unanimity over this matter. It may be that
that side ha, more Votes. None the less there
is division today. That also is an objective
reflection of the situation that prevails in the
country.

Madam, when Lal Bahadurji, came here the
other day he asked us lo think over the
problem. He said the dispute was hanging fire
indefinitely and some way should be found to
solve it since we are dedicated to the cause of
peace. Therefore, we should apply our mind
to some peaceful solution of th, problem.
Earlier when Premier Khrushchev made the
proposal to renounce war for settling
territorial disputes, we supported it. And in
that background the Minister without Port-
folio said this thing to which I have referred.
Now would he have said this thing in
November 1962 or December 1962 or even
January or February 1963? He would not have
said it. Even though the cease-fire had come,
he would not have said it in November or
December 1962 or even in January or
February 1963, for the simple reason that
things were not still clear in the mind, it was
not clear which way the things were moving.
There were still very positive apprehensions
of a flare-up which might have necessitated
the movement of Armed Forces and other
things. Today he does not come to say this
thing. And I must remind the hon. Mem-
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bers who spoke on the November Resolution
Of 1962 that after the Colombo Proposals we
passed another Resolution also. You will
remember that when we passed that
Resolution we passed it on the ground that it
was something different from what had been
stated in the Resolution passed in November.

Resolution re ending

Therefore, it is not as if we are today
reviewing the situation. We are actually
reviewing the situation from time to time. In
the meanwhile we had actually passed two
resolutions, one at the time of the invasion
and another after the Colombo Proposals had
been announced and which we had accepted ™
toto. Now the situation has developed further
but in a better direction. Let us not try to
deceive ourselves by think-4 P.M. ing that it is
not so. All other measures that you had taken
for the emergency situation, many other
measures, have been  withdrawn—the
restrictions on production, curb on allocation
of funds fo the various Ministries, etc. We get
documents and letters saying that the cut that
was imposed in view of the emergency has
been restored. Good. It has been restored. In
the production sphere, certain curbs were
made in order to divert the productive energy
to some other channel. These have been
restored too. The other day I was reading that
now the cement producers will be getting
something more, which was restricted or res-
trained. Therefore all these things happen.
By-elections are taking place in the normal
way. Therefore this improvement of situation
has not been in relation to the border itself. If
it were not so, I would have been hard put to
defend my position and to sponser my case
here. If you take the speeches of the
Government leaders, you will find the same
thing, not here to-day but they call press
conferences and make speeches and in the
speeches also thev say the same thing. I think
we would not be fair to ourselves if we
wanted to make out as if it is the same as in
November-December 1962. It is not so,
TYom
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our behaviour, from the various measures that
we have withdrawn meanwhile in the
intervening period and also because of other
developments noted by us in our speeches, we
have come to the conclusion that the situation
has improved. I think there ii no disunity in
the country on thi* matter but why create an
artificial divergence with regard to the assess-
ment of the objective situation simply because
the Government want the emergency powers
to continue? Now here you say 'no fighting
for some time'. It is not for some time, for
sixteen months there ig no fighting. That is
very important, a material point in the
situation. The emergency was declared not
because of a mere threat but because of a
grave threat as a result of external aggression,
as you put it in the declaration itself. Today
you cannot say, whatever may be your
assessment with regard to other matters or
your assessment of intentions or other things.
You do not say this. Therefore I think it has to
be viewed* from that angle. After our debate
last time, the Indian Express wrote an editorial
and it said: "Where is the emergency"? That
was the title.

Suki SHEEL BHADRA YAIJEE:
That is a capitalist paper.

Strol BHUPESH GUPTA: It wrot* on
12th February:

"But there can be no two opinions that
to-day. 15 months after its proclamation,
the emergency lies dead on the floor and
that all that it needs isa decent burial."

This is what the Indian Express wrote. Then
it went on to say:

"Apart from the prevailing tension with
Pakistan on the one hand, and China on the
other, it cannot in all conscience be claimed
by the Government that the threat to the
country's security, however potential, is
immediate."
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[Shr Bhupesh Gupta.] The third point this
paper made was:

"It is to be hoped that when th* Rajya
Sabha debate on the subject is resumed a
fortnight hence, Home Minister Nanda will
take a realistic view of the situation."

This is what was written. Other editorials
have also appeared. I have got a subsequent
editorial from the 'Times of India' on the
President's Address which was written also
after the emergency on 'Incompetence'— that
was the title. They are also making fun of the
proposed Eighteenth Amendment Bill and
related matters connected with the emergency.
Therefore other papers also wrote like that. 1
am not giving the quotations from the paper
because it is well known in the country that
the press has been reacting to it in a particular
way. It shows that the volume of public opi-
nion is against it. Do you mean to say that all
of us on this question, Mr. Goenka's paper,
Mr. Sahu Jain's paper and all other papers,
have gone wrong? No. Understand this
position. You take sometimes these
publications as signs of public opinion.
Therefore 1 say, there is no fighting today for
the last 16 months. There is no fight and wp
should feel happy about it. Mr. Krishan Dutt
was brandishing his sword but his Prime
Minister is n'ot doing it. I do not know why he
is doing it. Certainly do not try to put vour
policy to discredit. I do not think the Prime
Minister will like or even Mr Nanda will like
it. Even while speaking on this subject he did
not say that the danger has increased.
(Interruptions). Yes. Pakistan '-as got in now.
Then say that the Pakistani thing is there.
Issue another procla-ma'ion, make another
speech, start it all afresh.

Suri SHEEL BHADRA YAIJEE: Very
funny argument.

SHFT BHUPESH GUPTA: But the
emergency was proclaimed to deal with a
situation arising out of a certain external
aggression, in certain parts of
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our country. It was not because ol the fact that
Pakistan was receiving huge arms aid from the
U.S.A. If tbat was so, then we should have
proclaimed an emergency here as soon as the
Arms Aid Agreement between Pakistan and
the U.S.A. was signed in 1954. We did not do
it. In fact we did not declare an emergency in
the whole eountry even in 1948 when one-
fourth or one-third of Kashmir was taken.
Even to-day, between 1948 and 1962, in that
period, aggression had continu ed there in one-
thirtf of Jammu and Kashmir embracing a
population of one million people—arms had
been accumulated there under the Military
Pact Everything was there which constituted a
threat that way but you did not declare a state
of emergency. In fact we did not discuss this
matter at all from the point of view of
proclamation of emergency in tlvs House. The
whole thing was felt necessary because of the
development in 1962 October-November. Let
us see whether from that angle it is there or
whether the situation has changed for th,
better. It has changed for the better, there is no
doubt about it. Everybody says that thp
emergency now rc-nams i, force onlv for use
of %e DIK against th, Opposition or some
such thing. Therefore I cannot agree. Is this
the assessment of political leadership of the
country, of the Government that they are
expecting an immediate attack, a resumption
of militarv operations? No, it is not so. Then
the picture would have been different, then the
picture would have entirely changed, the
attitude would have been different and many
things would have been done. Therefore you
are not even making that assessment.
Whatever you may sav here to score q
debating point, vour assessment of the
situation is, whether you are right or wrong is
a different matter, tha* the situation has
improved from the noint of view of the
immediate threat nf resumption of armed
aggression.

Therefore 1 say that is not right. Here Mr.
Nanda gave so many things about lands and
all that. Now you see
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what he says. It is used for military
acquisition and requisitioning of lands but
actually they ar, derequisitioning lands which
they took on the declaration of the emergency.
They are passing orders derequisitioning
them. We know this. Therefore you cannot
blow hot and cold. If w, say that for the
acquiring of land for firing practice we need
the emergency powers, people will laugh at us
a, if in England, France and other countries
people d'o no' have artillery or firing practice
at all. They do not have their children
shooting air-guns in their backyards. They too
have artillery guns as we have and they do
practise but they do not need emergency
powers for that. These are, therefore, lame
excuses. The only excuse is this that the
Congress Party and the Government need the
emergency in order to persecute the people,
whatever they may say here. Here I was
pointing out Prof. Lal's 'Gur Satyagraha'. He
was bringing some gur to Delhi. He was ap-
prehended under the D.I/R. and put in jail.
Which border was he threatening? 1 must
know it from the Govem-ment.

SHRI A. B. VAJPAYEE: U.P.- Delhi
border.

Resolution re ending

Surt  BHUPESH GUPTA: U.P.Delhi
border was threatened by Prof. Lal carrying
half a seer of gur? There should be a limit to a
ridiculous approach to public affairs. This if
what [ say. Now anybodv vou may find whom
you want to arrest for the defence of the
country under the D.T.R.

Now. this is all absolutely wrong. Actually, they
have no case. Emergency means more oowel
for the bureaucracy, emergency means morg
power for the Ministers, emergency means mord
nower tn ‘ssue threats to the democratic rights
and liberties of the people, emergency means 3
sword i-n the hands of the ruling party to
brandish over the heads of the Opposi- I tion
parties and emergenc ' means that when thy
elections take placn you can nd tell thg
people that if they
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voted against you, then the Defence of India
Rules would be used as has been done in
some parts of the country. This is called
emergency. Have you taken emergency
powers for increasing production? Have you
used it for controlling prices? On every count
you have failed. You should not only revoke
this emergency but should pay compensation
to the country for having misused power and
having failed in this manner. That is what |
say. There should be some sense of propor-
tion. We do not need all these things for
increasing agricultural production, which has
gone down like anything-Everything has gone
down. Almost all the commodities have
shown a decline in production. You could not
compel them to improve the production; you
could not use the emergency powers to
compel the employers to discharge their
responsibilities. You have miserably failed in
that sphere but when it came to the workers
and the legitimate demands and rights of the
workers, you had used these powers.

Madam Deputy Chairman, some people
hav, said that I speak because some of our
people are in jail. Naturally I am much
concerned about it. Even today w, have got
fourteen of our comrades in jail in
Maharashtra including Com. Ranadive, a
member of the Central Council, Mr.
Parulekar, another member of the National
Council and Mrs. Parulekar who is a veteran
woman worker of Maharashtra. They are all
in jail and three times they were released
because the orders were found not to be valid
but everytime they were released, instead of
releasing them. Government had them
rearrested by what they called removal of the
technical error. The High Court says that their
detention i, illegal but again the State Govern-
ment passes the same order. Now, is that the
way to treat the people? Having failed in this,
they are doing something more. In Utter Pra-
desh, six people are in detention; in Bengal
there are two people in detention, belonging
fo our Party, and in
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[Shri Bhupesh Gupta.] Tripura twentynine
people, the entire opposition, is in jail. I have
got a telegram here which says that the two
M.Ps, from Tripura lodged in Hazaribagh jail
are on hungerstrike, They were here at that
time and within four days of their reaching
their place, they were arrested. I should like
the Government to prove anything against
them but they have nothing. The entire op-
position is in jail; who is, I would like to
know, threatening Tripura at the moment.
Tripura is threatened by something else, some
intrusion there by the Pakistani armed forces.
Are you arresting them for that also? I should
like to know this. Are our comrades in Tripura
in prison because something has developed
between Pakistan and India? Then, say so. Our
only crime was that in the Third General
Elections, we captured both the Lok Sabha
Seats from Tripura forming fiftyone per cent,
of the votes, th, majority of the votes, and In
the Assembly we have just the same number.
All the leaders of Tripura are in jail today.

This is not the only ground on which I
demand revocation of emergency even though
that in itself would be an important enough
reason. T am glad Mr. Arjun Arora and Tariq
supoorted the release of the detenus.
Emergency. I sav, should be revoked for the
sake of democracy, for the sake of consti-
tutional principles, for the sake of goodness in
nubile life, for public morality. I think that if
they believe in continuing this kind of thing
and develop a habit of emergency, there will
be less and less of difference between us and
the dictatorial regimes, militarist regimes
which we condemn, and we shall be more or
less, acclimatised as Mr. Hare Krushna
Mahlab said in the other House, to a regime of
negation of democracy. Therfore, 1 plead with
this House that this emergency should be
ended. There is no need for it from the point
of view of the country and certainly it needs to
be rovokec! from the point of view of th*
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country, democracy and our public

life.

THE DEPUTY CHAIRMAN: The question
is:

"This House is of opinion that having
regard to the improved situation in the
country the state of emergency should now
be ended."

The motion was negatived.

RESOLUTION RE APPOINTMENT
OF A COMMISSION ON AGRICUL-
TURE

SHRI N. SRI RAMA REDDY (Mysore) :
Madam, with your permission, I would like to
move the following Resolution:

"This House is of opinion that
Government should appoint a Commission
on Agriculture (on the pattern of the Royal
Commission on Agriculture of 1926-28)
consisting of members representing both
Houses of Parliament and experts on agri-
culture to enquire into the problems of
agricultural research, agricultural
development and agricultural education in
the country, with particular reference to
soils, implements, manures, seeds,
irrieati'on, pesticides, improvement of cattle
for more milk, sheep, poultry and other
economic livestock, and to report on the
ways and means of catching uo with the
progress of other advanced countries,
especially in the matter of agricultural
productivity."

[THE VICE-CHAIRMAN (SHRI M. GOVINDA
REDBY) in the Chair"|

Mr: Vice-Chairman, it is well known that
agriculture is the premier industry of India.
Nearly seventy or eighty per cent, of th,
people are following the agricultural
occupation and more than eighty to eightv-
five per cent, of the peoole are depending
directly OT indirectly upon agriculture.
Therefore, if agriculture shows any setback in
its development, in its growth. then that will
be the greatest tragedy of this country.
Therefore, It



